IN THE G NTRAL ADMINISTRATIWE TRIBUNAL
ARINCIPAL BENCH
NEW DELHI

R

Tag, . 1487 .
RA 206/96 in 0a 2113/95 Dategs 15 #e. Je- TTROT
Hon®ble Smt,Lakshmi Suwaminathan, Member (3J)

Mrs Nirmal Gupta
w/o Mr. D.0. Gupta, R
4/32-a, Punjabi Bagh, Nauy Dalhi, b

. . ... Appnlicant
(A filed by th2 applicant)

Vs,

1. The Sz2cretary(Education) ‘ 5‘ﬁ
Gavt, of NCT of Delhi S
S, Sham Nath Ma g, Delni, Iy

2, The Dirsctor of Education,
Govt.of NCT of Delbhi,0ld Sectt.,
Delhi,

3., The Principal
Govt., Comp.{(Mod=l) Sr,
or, 3chool for Girls No.2,

New Oslhi, -

«e. R2spondants | ol

Q0 RDER (By-Circulagtion )

This is a R.A bearing No. 206/96 fi 1ad by tho
applicaﬁt for review of the order dated 11,10.,1396 in 0
2113/95,
2. | 1 have carefully perussd the revieu apOIECatlaﬁQ:L;
No error on the facs of the rscord has baen pointasd cut infﬁi

the R,A., or any other grounds to warrant raviaw of the N
impugned ordef under, provi sionsof Order 47 Ruls 1 CFC raad |

with Section 22(3)(f) of Administrztiva Tribunals Act, ;1985
The applicant has made a request to the Hon'slo Chairman,

CAT as follous:-

"eoto kindly raviey the proceduras and attitudos:
in vogue in CAT in cases in gsneral and =ha Cali
of the applicant in particular and to gran: Lo
suitable reliaf in her cagse in thg inst . n* 6y
in respect of the items excluded from Considar- .
ation by ths Hon'ble Judge at th2 ting of
ddlivering the judgment, ®

3. From ths above, it is clear that thare i3 Ao
merit in this Rq, asbo error has been pointed gut, It ig A1
[

relevant to note tha the applicant has not even stat s Ehat.
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tha decision dated 11410,1996 is srronasu

Adninistrative Tribunals act znd procs
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In thse lightLuhat has been stated sbove, R, 4.

4

~
-~

e

/
ént.Lakshmi Suaninathan)
Mamber (J)

e

i

/

s but ohty that tho

[y

durasare yren3,

rajos o




